SCHEDULE I
FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF DIFENDA INDIA PRIVATE LIMITED

1 Name of corporate person DIFENDA INDIA PRIVATE LIMITED
2 Date of incorporation of corporate person 09th September, 2020
3 Authority under which corporate person is incorporated/ | The Registrar of Companies, Bangalore
registered
4 Corporate identity number / limited liability identity | U72900KA2020FTC138366
number of corporate person
5 Address of the registered office and principal office (if | Wework Prestige Central, Ground Floor
any) of corporate person 36 Infantry Rd, Tasker Town, Shivaji
Nagar, Bangalore, Karnataka-56000.
6 Liquidation commencement date of corporate person 20" April, 2024
7 Name, address, email address, telephone Number and the | Ms. Kala Agarwal.
registration number of the liquidator IP Registration No: IBBI/IPA-002/1P-
N00841/2019-2020/12734
Address: 801, Embassy Centre, Jamnalal
Bajaj Road, Nariman Point, Mumbai-
400021.
E-mail: pcskalaagarwal@gmail.com
Mobile: 07021597117 / 9819888185
8 Last date for submission of claims 19" May, 2024

Notice is hereby given that the Difenda India Private Limited has commenced voluntary liquidation on
20™ April, 2024.

The stakeholders of Difenda India Private Limited are hereby called upon to submit a proof of their claims, on
or before 19™ May, 2024, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Kala Agarwal
IP Registration No: IBBI/IPA-002/IP-N00841/2019-2020/12734

Date: 24™ April, 2024
Place: Bangalore



I, the undersigned advocate on behalf of my
clients 1). Arunkumar.d S/o Late
Jayaram.K, 2). Rathishbabu S/o Late
Jayaram.K both are residing at Kundana
village, Kundana Hobli, Devanahalli Taluk,
Bengaluru Rural District, and petitioner's
father Jayaram.K S/o Kempaiah @
Kempanna was died on 09/05/2021 at
petitioner residence, If any parties who
have objections may dispute regarding the
same can appear in C.mis. No.163/2024
before the Il Additional civil judge and JMFC
at Devanahalli, Bengaluru Rural District, and
date of hearing on 24/05/2024 at 11:00
AM.

PRABHAKAR .M, Advocate
CHAMBERS ADRESSES
No.1, Narayanachar building, Sulible Main
Road Devanahalli Tow, Mob: 9880230076

IN THE COURT IJF THE CIVIL JI.IDGE AND JM.EC.
MANGA

C. MlS Nl:l 133,(2024
PETITIONER: SRI. SHIVANNA, 5/o Late Shankarappa
aged about 60 years, Residing at Kodipahya 'Jillaqe
Thyamagandlu Honh Nelamangala Taluk..
PETITIONERS &

RESPONDENT: THE‘I’AH&SILIMII

SUMMONS
I, SRI. SHIVANMA, 5/ Late Shankarappa, apphed for
issue of death certificate of my Grand Fathes i.e. namely
Rudraiah §/o Late Shivanna was expired an 07.11.1972 at
Kodipalya Village, for registered the above said date and
ssue the death certificate before this Hon'ble court, any
interested person or public are invited for any objection
before this Hon'ble court regarding the abave said case on
22-05-2024 at 11:00 AM, by persan or through pleader, in
case of fail this Hon'ble court will heard and determined in
their absence and placing exparte.
Given under my hand and the seal of this court on
22-04-2024,
By order of the court, Chief Ministenial officer, court of the
civil Judge Junior Dvn & JMFC at Nelamangala.

Advocate for Petitioner: Sri. T.5. LAKSHMISHA,
Canara Bank Road, Thyamagondiu,
Nelamangala Taluk-562132.

IN THE COURT OF THE CIVIL JUDGE AND J.M.F.C. AT
NELAMANGALA
C. MIS. No. 140/ 2024
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Sompura Hobli, Nelamangala Taluk, Bangalore Rural District
562111, applied for issue of death certificate of his father
namely Narasalah 5fo Late Doddaiah wes expired on
20.01.1987 at B Village,
Sompura Hobli, Malamangala Taluk, Bangalore Rural District
SEZ111 Tor registered the above said date and issve the death
certificate before this Hon'ble court, any interested persan ar
pubse are invited for any objection before this Hon'ble court
ragarding the ehove said casa on 05-06-2024 a1 11:00 AM,
Iy person or through pleader, in case of fail this Hon'ble court
will heard and datermined in thewr shsence and placing
axparts,
Given under my hand and the seal af thes court on 01/04/2024
By order of the Court, Chief Ministerial Offices, Coust of the
Civil Judge Junior Division and J.M.FC. Nelamangala
Advocate for Petitioner: $ri T.5. LAKSHMISHA
Canara Bank Road, Thyamagondiu, Nelarmangala
Taluk-562132.

BENGALURU | WEDNESDAY, 24 APRIL 2024
IN THE COURT OF THE CIVIL JUDGE AND J.M.EC. AT Notice under section 13(2) of the Securitisation and Reconstruction of | e ——————————— i —————— i ——————
NELAMANGALA " | A

C.MIS. No. 128/2024 Financial Assets and Enforcement of Security Interest Act, 2002 (The Act) L
PETITIONER: SRI. GANGAIAH Nfs- Sr. Name of Borrower(s) Particulars of Mortgaged Date Of Outstanding U ama I
RESPONDENT: THE TAHASILDAR No. property/properties NPA amount { Rs.)

SUMMONS : H -]

L SR GANGAIAN /o dsbout 7 e, = = = Huhtamaki India Limited
Residing at B I Village, 1. | LOAN ACCOUNT NO. APARTMENT NO. 142, 1ST FLOOR, | 09.03.2024 | Rs, 8,35,358.49/- (Rupees

HHLBAGO00479337 SOWPARNIKA INDRAPRASTHA, Eight Lakh Thirty Five
1. MANIKANDAN D SURVEY NO. 210, KANEKAL Thousand Three Hundred Fifty
2. INDIRANI VILLAGE, JEDIGENAHALLI HOBLI, Eight and Paise Forty Nine

HOSAKOTE TALUK, BENGALURU -
562107, KARNATAKA

Only) as on 10.04.2024

That the above named borrower(s) have failed to maintain the financial discipline towards their loan account () and as per books
of accounts maintained in the ordinary course of business by the Company, Column D indicates the outstanding amount.

Due to persistent default in repayment of the Loan amount on the part of the Borrower(s) the above said loan account has been
classified by the Company as Non Performing Asset (as on date in Column C) within the guidelines relating to assets classification
issued by Regulating Authority. Consequently, notices under Sec. 13(2) of the Act were also issued to each of the borrower,

In view of the above, the Company hereby calls upon the above named Borrower(s) to discharge in full his / their liabilities towards
the Company by making the payment of the entire outstanding dues indicated in Column D above including up to date interest,
costs, and charges within 60 days from the date of publication of this notice, failing which, the Company shall be entitled to take

IN THE COURT OF THE CIVIL JUDGE AND J.M.F.C. AT

C.MIS. No. 126/2024
PETITIONER: SRI. CHANNABASAVAIAH
RESPONDENT: THE TAHASILDAR

SUMMONS
|, SRI. CHANNABASAVAIAH, S/o Late Chikkanna, aged
about 70 years, Residing at Benachanahalli Village,
Yelekyathanahalli, Sompura Hobli, Nelamangala Taluk,
Bangalore Rural District 562111, applied for issue of death

As-

certificate of his father namedy Chikkanna 5/o Late Doddaish
was expired on 22.05.1984 at Benachanahalli Village,

po ion of the Mortgaged Property mentioned in Column B above and shall also take such other actions as is available to the
Company in law.

Please note that in terms of provisions of sub - Section (8) of Section 13 of the SARFAESI Act, “A borrower can tender the entire
amount of outstanding dues together with all costs, charges and expenses incurred by the Secured Creditor only till the date of
publication of the notice for sale of the secured asset(s) by public auction, by inviting quotations, tender from public or by private
treaty. Further it may also be noted that in case Borrower fails to redeem the secured asset within aforesaid legally prescribed time
frame, Borrower may not be entitied to redeem the property.”

In terms of provision of sub-Section (13) of Section 13 of the SARFAESI Act, you are hereby prohibited from transferring, either by
way of sale, lease or otherwise (other than in the ordinary course of his business) any of the secured assets referred to in the
notice, without prior written consent of secured creditor.

For Indiabulls H ing Fi Ltd.
Authorized Officer

Yelekyathanahalli, Sempura Hobli, Mel gala taluk,
Bengalare Aural District 562111 for registerad the shove said
date and rssue the death certificate before this Har'ble court,
any interested person or public are invited for any objection
hefare this Hon'le court regarding the abave said case on 23-
05-2024 at 11:00 A.M, by persan or through pleader, in case
af fail this Hon'ble court will heard and determinesd in their
abseﬂr,a and placing exparte.

PETITIONER: SRI. SHIVANNA, 5o Late
aged about 60 years, Residing at Kodipalya Village,
Thyamagondiu Hobli, Nelamangala Taluk... PETITIONERS
Afs-
RESPONDENT: THE TAHASILDAR
SUMMONS
I, SRI. SHIVANMA, 5/o Late Shankareppa, applied for
issue of death certificate of my Grand Mother i.e. namely
Lingamma W/o Late Rudraiah was expired an
23-06-1978 &t Kodipahya Village, for registered the above
said date and issue the death certificate before this
Han'ble court, any interasted person or public are mvited
fior amy objection before this Hon'ble court regarding the
above said case on 22-05-2024 at 11:00 AM, by parson or
through plearler, in ﬁase of fail this Hon'ble court will heard
i their
Given under my hand and the seal of this court on
22:04-2024.
By order of the court, Chief Ministarial officar, court of the
civil Judge Junior Dvn & JMFC at Melamangala,
Advacate for Petitioner: Sri. T.5. LAKSHMISHA,
Canara Bank Road, Thyamagondiu,
Nelamangala Taluk-562132.

IN THE COURT OF THE CIVIL JUDGE AND J.M.F.C. AT
NELAMANGALA

C. MIS. No. 124/2024
PETITIONER: SRI. GANGAIAH Vis-
RESPONDENT: THE TAHASILDAR
I, SRI. NARASIMHAMURTHY 5/o Daddanarasaiah, aged
ahnut 54 years, stnllng at Suhramanyanagara

Hobi, Nel gala taluk, B Rural
District 552132 applied for issue of death certificate of his
Grandfather namely Chikkakempaiah S/o Lete Doddaiah
was expired on 01.04.1978 at Banachanahalli Village,
Yedekyathanahalli, Sompura Hobli, Nelamangala taluk,
Bangalore Rural District 562111 for registered the above
said date and issue the death certificats before this Hon'hle
court, any interested person or public are invited for any
ahjectian bafora this Hon'ble court regarding the above said
case on 22/05/2024 &t 11-00 AM, by persan or through
pleader, m case of fail this Hon'tle court will heard and
determined in their absence and placing exparte,
Given under my hand and the seal of this Court on this
02-D4-2024.
By order of the Cowrt, Chief Ministerial Dfficer, Court of the
Ciwil Judge Junior Divisian and JMFC, Nelamangala.

Advacata for Petitionars: Sri. T.5. Lakshmisha
Canara Bank Road, Thyamagondiu
Melamangala Taluk- 562132,

PUBLIC NOTICE

This is to notify the General Public that my client
SMT. ANASUYA .B, Age 50 years, W/o D.
Varadarajulu Naidu, Residing at No. 61, 11th
Cross, Kanshiram Nagar, Bangalore - 97, is the
absolute owner of the Site No.20 Khatha No.
19/502/20 Sy.No. 19 situated at Chikkabetta
halliVillage, Yelahanka Hobli, BNTQ. Now within
the limits of BBMP Ward No. 3 - Attur, Bangalore
measuring Eastern side 37 ft., Western side 19
ft., Northern side 14 ft, and Southern side 39 ft.,
inall measuring 742 sq.ft.

On 22-04-2024, while travelling in a Bus from
Vidyaranyapura to Rajajingar my client has Lost
Original Registered Sale Deed Dt: 23-01-2002
vide Document No, 7855/2001-02, Book-I,
registered at SRO Yelahanka, Bangalore. In
spite of her best efforts, she could not trace the
said Original Sale Deed. It is requested to the
General Public that any person finding the said
document, may kindly hand over the said
document to the undersigned at the below
mentioned address within 7 days from the date
of issue of this Public Notice, finder will be
suitably rewarded. In this regard my clients
have already lodged an online Police Complaint
on 22-04-2024, vide Lost Report No.
1024425/2024. It is hereby declared that my
client has not pledged said document nor
seized by any authority it is informed the
general public that, not to misuse the said
document to make any illegal transaction and If
any transaction entered into by anybody in
respect of the above said property based on the
said document, the same would be illegal and
does not confer any valid right or title on the
property and also not binding on our clients.

BASAVARAJ .G, Advocate
OFF: No. 26/9, Opp: Pizza Hut, Om Building,
3rd Main, 4th Cross, Rajajinagar,
Bangalore - 560 010. Mobile: 7676717777

my hand and the seal of this court on 01,/04,/2024
By arder of the Court, Chief Ministerial Officer, Court of the
Civil Judge Junior Division and JM.E.C. Nelamangala
Advocate for Petitioner: $ri 7.8, LAKSHMISHA
(Canara Bank Road, Thyamagondiu, Nelamangala
Taluk-562132.

IN THE COURT OF THE CIVIL JUDGE AND J.M.EC. AT
NI

C. MIS. No. 139/ 2024
PETITIONER: SRI. SHIVANNA, /o Late Shankarappa
aged sbout 60 years, Residing at Kodipalya Village,
Thyamagondiu Hobl, Nelamangada Taluk... PETITIONERS

Afs-

RESPONDENT: THE TAHASILDAR

SUMMODNS
I, SRL. SHIVANNA, 5/o Late Shankarappa, applied for
issue of desth certificate of my Father i.e. namely
Shankarappa S/o Late Rudraiah was expired on
15-09-1964 at Kodipalya Village, for ragistered the above
said date and issue the death certificate before this
Hor'ble court, any interested person or public are invited
for any objection bafore this Honble court regarding the
above said case on 22-05-2024 at 11:00 AM, by persan or
through pleader, in case of fail this Hon'ble court will heard
and determined in their absance and placing exparte.
Given under my hand and the seal of this court on
22-04-2024.
By order of the court, Chief Ministerial officer, court of the
civil Judge Juniar Dvn & JMFC at Nelamangala.

Advocate for Petitioner: Sri. T.5. LAKSHMISHA,
Canara Bank Road, Thyamagandlu,
Taluk-562132.

EXTRACT OF THE STATEMENT OF AUDITED FINANCIAL RESULTS (AFR) FOR THE
QUARTER AND YEAR ENDED 315T MARCH 2024

IN THE COURT OF THE CIVIL JUDGE AND J.M.F.C. AT
MNELAMANGALA

C.MIS.No. 78/2024
PETITIONERS: SMT. TK. SHOBHA AND OTHERS, D/ TK.
¥hadripati, aged about 48, Residing at Tavarekera Village,
Netamangala Taluk, Bangalore Rural District /s~
RESPONDENT: THE TAHASILDAR, Malamangala Tatuk

SUMMONS /S 13 (3| OF THE REGISTRATION OF
BIRTH AND DEATHS ACT-1969
I, SMT. TK.SHOBHA, DVo T.K Khadripati, has applied far
issue of death certificate of their Mather Le, Petitioners
Mother namely Lakshmamma W/o TK Ehadripati who wes
axpired on 12-12-2002 &t Tavarakere Village, for registered
the above seid date and issue the death cenificate before
this Hon'ble cowrt, any interestad parson or public are
invited for any objection before this Hon'ble court regerding
the above said case on 17-05-2024 at 11-00 AM, by parsan
ar through pleader, in case of fail this Hon'ble court will
heard and determined in their absence and placing exparte,
Given undar my hand and the seal of this Court on this
23-04-2024
By order of the Court, Chief Ministerial Officer, Court of the
Civil Judge Junior Divisian and JMFC, Melamangala.
Advocate for Petitioners: Sri. T.5. Lakshmisha
Canara Bank Road, Thyamagondlu
Taluk- 562132,

ARTSON ENGINEERING LIMITED

Place : BENGALURU
CIN: L27290MH1978PLC020644

(A Subsidiary of Tata Projects Limited)

Regd Office: 2nd Floor, One Boulevard, Lake Boulevard Road, Hiranandani Business Park, Powai, Mumbai-76, Maharashtra
Tel: 022-66255600; Email: investors@artson.net; website: www.artson.net

(Rs. In Lakhs unless otherwise stated)

Quarter Ended Year Ended
8. Ne. PARTICULARS 31032024 | 31-12:2023 | 31032023 | 31-03:2024 | 31-03-2023
[Unaudited)red note? |  (Unaudited) | (Unaudited)rel note?|  (Audited) {Audited)
1. | Total Income from Operations 2487.8 3123.65 2930.32 12812.04 13141.50
2. | Net Profit | (Loss) for the period before tax 20.22 4547 -922.22 230.38 -2097.24
3. | Net Profit | {Loss) for the period after tax 131.85 49.26 -996.15 605.20 -2350.81
4. | Total Compret Income for the period 3.70 -0.04 -1.35 3.51 -0.15
5. | Equity Share Capital 369.2 369.2 369.2 369.2 369.2
B. | Reserves as shown in audited balance sheet of previous year |  -277.68 -277.68 -1888.16 -277.68 -1888.16
Earnings Per Share {of Re. 1/- each)
7. | 1. Basic 0.36 0.13 -2.70 1.64 -6.37
2. Diluted 0.36 0.13 -2.70 1.64 -6.37
Note:

1} The above Financial Results for the year ended 31st March 2024 have been reviewed by the Audit Committee and approved by the Board of
Directors at their meeting held on 23rd April 2024.

2) The figures for the quarter ended 3 1st March are the balancing figures between the audited figures in respect of full financial year ending 31st
March and the published unaudited year to date figures up to period ended 31st December for the respective periods.

3) The Company operates in only one business segment viz. Supply of Equipment, Steel Structures, Site Services for Mechanical Works.

4) The Company have significant accumulated losses as at 31st March 2024,

The Management, including the Board of Directors of the Company, performed an assessment of the Company's ability to continue as a going
concern. Considering the following aspects, the Management and the Board of Directors have assessed that the Company would be able to
meet its cash flow requirements for the next twelve months from the date of these financial results and have accordingly, prepared this
statement on a going concern basis:

a) Tata Projects Limited, Holding Company has provided a letter of support to provide adequate business, financial and operational support to
the Company to enable it to meet its financial obligation and to continue its operations for the next 12 months.

b) Review of the approved business plan and the future cash flow projections

For and on behalf of the Board of Directors

dl-

Date : 23" April 2024 Vinayak Pai
Place : Mumbai Chairman

IN THE COURT OF THE 40th ADDL CHIEF
METROPOLITAN MAGISTRATE, AT BENGALURU
C. MISC. No. 2894/2024
BETWEEN: 1} SMT. KEMPAMMA, W/o Late
Mallegowda, aged sbout 85 years, R/at No.30, 27th
Cross, Bhuvaneshwari Nagara, Bangalore- 560 0Z3. 2)
SMT. SHARADA, W/o Putta, aped about 50 years, R/at
No.20/8, Z2nd Cross, K.P. Agrahara, Bengaluru- 560 023,
3) SMT. ASHA, W/o Babu, aged sbout 48 vears, R/at
No.20v9, 22nd Cross, K.P Agrahara, Bengaluru-560 023,
4) SRI. SHIVAKUMAR.M, 5/o Late Mallegowda, aged
about 44 years, R/at Mo.20, 25th Main, Binnipete,
Bhuvaneshwari Nagara, K-P Agrahara, Bengaluru- 560

0Z3..PETITIONER
AND: The Commissioner, Registrar of Births & Deaths
BEMP BENGALLURU ... RESPONDENT

PUBLIC NOTICE
WHEREAS, the ahave petitioner had filed the petition far
the registered and mssue death Certificate of Deceased,
wha is hushand of the 15t petitioner and father of the 2 to 4
petitioner i.e. named as MALLEGOWDA 5/ LATE CHIKEA
MALLEGOWDA, &5 he died on 29-04-2021, at No.30, 27th
Cross, Bhuvaneshwari Magar, K.FAgrahars, Bangalore-
SE00Z3, for the documentation purpose.
If any person interested in this matter, may appear before
this Hen'ble 40th ACMM, either personally or through
pleader duly instructed with objection if any on
29/05/2024 at 11.00 A.M. failing which, the above case
wall be heard and decided Ex-parts.
Given under my hand and the seal of the court on this 22
04-2024,

By order of the Court, Sheristedar, XL A.C.M.M,
Bengaluru.
Advocate for petitioner SRI. VIVEKANANDA .D
Shivakrupa, No.22, 1st Main Road, Gth Cross

(Reguiation 14 of the Insohvency and Bankruptcy Board of india (Voluntary Liguidation) Reguiations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF DIFENDA INDIA PRIVATE LIMITED

Place: Bangalore  Date: 23-04-2024 'l SRIE,
: SCHEDULE | -
7 FORM A ~N
PUBLIC ANNOUNGEMENT

1| Name of corporate person

DIFENDA INDIA PRIVATE LIMITED

2 | Date of incorporation of corporate
person

09th September, 2020

3 | Autharity under which corporate
person is incorporated registered

The Registrar of Companies, Bangalore

4 | Corporate identity number / limited
liability identity number of corporate
person

U72900KA2020FTC138366

5 | Address of the registered office and
principal office (if any) of corporate
person

Wework Prestige Central, Ground Floor 36 Infantry
Rd, Tasker Town, Shivaji Nagar, Bangalore,
Karnataka-560 001.

6 | Liquidation commencement
tdate of corporate person

20th April, 2024

7 | Name, address, email address,
telephone Number and the registration
number of the liquidator

Ms. Kala Agarwal,

IP Registration No: IBBI/IPA-002/1P-NO0S41,/2019-
2020/12734 Address: 801,
Jamnalal Bajaj Road, Nariman Point, Mumbai- 400021.
E-mail:peskalaagarwal@gmail.com

Mobile: 07021587117 / 9519888185

Embassy Centre,

@

Last date for submission
of claims

18th May, 2024

20th April, 2024.

& ihrmicei iol

ffalse or

Date: 24th April, 2024
1Place: Bangalore

Notice is hereby given that the Difenda India Private Limited has commenced voluntary liquidation on

The stakeholders of Difenda India Private Limited are hereby called upon to submit a proof of their
claims. on or before19th May, 2024, to the liguidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by postor by electronic means.

ing proofs of claim shall attract penalties.

IP Registration No: IBBI/IPA-002/IPND0841/2019-2020/12734~]

Sd/-
Kala Agarwal

Date : 24-04-2024
Place : Bangalore

FORM NO. INC - 26
[PURSUANT TO RULE 30 OF THE COMPANIES (INCORPORATION) RULES, 2014]
ADVERTISEMENT TO BE PUBLISHED IN NEWSPAPER FOR THE CHANGE IN
REGISTERED OFFICE OF THE COMPANY FROM ONE STATE TO ANOTHER STATE
BEFORE THE CENTRAL GOVERNMENT
S0UTH EAST REGION, HEDERABAD
IN THE MATTER OF SUB SECTION 4 OF SECTION 13 OF THE COMPANIES ACT,
2013 AND CLAUSE (A) OF SUB SECTION (5) OF RULE 30 OF THE COMPANIES
(INCORPORATION) RULES 2014
INTHE MATTER OF M/S. TAKSHA SMART LABZ PRIVATE LIMITED HAVING ITS
REGISTERED OFFICE AT LEVEL 8, UMIYA BUSINESS BAY TOWER 1 CESSNA
BUSINES MARATHAILLI, BANGALORE - 560037

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the
Company in terms of the special resolution passed at the Extra Ordinary General
Meeting held on 09.04.2024 to enable the company to change its Registered office
from the ‘State of Kamataka' to the ‘State of Tamilnadu', within the jurisdiction of
Registrar of Companies, Coimbatore, Tamilnadu.
Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver or cause to be delivered or send by
registered post of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional Director (Ministry of
Corporate Affairs), South East Region, 3rd Floor, Corporate Bhawan, Bandlaguda,
Nagole, Tattiannaram Village, Hayat Nagar Mandal, Ranga Reddy District,
Hyderabad-500 068, Telangana within Fourteen days from the date of publication of
this notice with a copy tothe applicant company at its registered office.
ADDRESS OF THE REGISTERED OFFICE IS LEVEL 8, UMIYA BUSINESS BAY
TOWER 1 CESSNABUSINES MARATHAILLI, BANGALORE - 560037

For Taksha Smart Labz Private Limited

Soman Prabha Sajubhaskar
Director
DIN: 00007134

Business Standard
CAMPUS

AIR MARSHAL $S P SINGH (RETIRED) INSPIRES SCMS MBA STUDENTS
ON PATHWAYS TO PURPOSE: THE POWER OF DISCIPLINE

[During his visit to SCMS, Dayananda Sagar In conclusion, Air Marshal S P Singh's visit to
University in Bengaluru, Air Marshal SCMS, Dayananda Sagar University, was a
S P Singh (Retd) PVSM, AVSM, VM, a powerful reminder of the transformative
distinguished Indian Air Force Officer, power of discipline and the importance of
shared his invaluable insights with MBA ethical leadership in today's world. His
students. His experiences, gained from his inspiring words and timeless wisdom will
time at the National Defence Academy, and continue to guide and inspire the next
as a serving officer in India and abroad, were generation of leaders as they embark on
particularly relevant to the students, making their own pathways to purpose.
his anecdotes and lessons all the more

N - The event was held under the aegis of the
inspiring and thought-provoking.

Disciplinary Committee at SCMS,
Dayananda Sagar University, Bengaluru.
The Dean, Capt Dr A Nagaraj Subbarao
thanked Air Marshal Singh for visiting the
campus and speaking to the future leaders of
India.

During his address, Air Marshal Singh
stressed the practical application of
discipline as a habit, underlining its role as a
cornerstone of personal and professional
growth. By sharing his own experiences, he
illustrated how discipline can help overcome
challenges and achieve excellence, making
it clear to the students that discipline is not
just a theoretical concept but a practical tool
for success.

The Air Marshal urged the students to
embrace discipline as a guiding principle,
emphasising the importance of integrity,
accountability, and responsibility in every
endeavour. He stressed that authentic
leadership is not merely about authority or
power but service, compassion, and
empathy towards those under one's
command.

Throughout his session, Air Marshal Singh
engaged with students and faculty, patiently
addressing their questions and sharing
insights gleaned from his illustrious career.
His humility, wisdom, and passion for
mentorship left a lasting impression on all
who attended his talk.

Bandra (E), Mumbai-400 051
CIN - L21011MH1950FLC 145537, Phone No.: (022) 6740 0100

EXTRACT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED MARCH 31, 2024

I I
I I
: Regd Office: A-802, Crescenzo, C-38/39, G-Block, Bandra Kurla Complex, :
I I
I I

T in Million

I Sr. Particulars Quarter ended Quarter ended Year ended |

| No. 31-Mar-24 31-Mar-23 31-Dec-23 |

| Unaudited Unaudited Audited |
1 | Total Income from Operations 6,101.2 6,615.3 25484 .4

|| 2 | Profit from Operations before Exceptional item and Tax 350.8 351.6 1305.1 | |

| 3 | Profit before Tax 350.8 3516 5000.4 |
4 | Profit for the period 260.3 3549 4096.3

| 5 | Total Comprehensive Income for the period 259.0 3547 4102.8 |

l 6 | Equity Share Capital 151.1 151.1 151.1 |
7 | Other Equity as shown in the Audited Balance Sheet 13535

| of previous year Fac |

I 8 | Earnings Per Share (of T 2/- each) (not annualised) |
Basic & Diluted after exceptional item 345 470 54,24

|| | Basic & Diluted before exceptional item 345 470 16.27 ||

I a) The above results were reviewed by the Audit Committee and approved by the Board of Directors at its meeting |

I held on April 23, 2024 |
b) The above is an extract of the detailed format of Quarterly Results filed with the Stock Exchanges under

| Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of |

I the Quarterly Results is available on the websites of the Stock Exchange and the Company. |
For Huhtamaki India Ltd.

I Mumbai, April 23, 2024 Dhananjay Salunkhe l

| Visit us at our website: www.flexibles.huhtamaki.in Managing Director |
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POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

APPENDIX IV [Rule-8(1)] POSSESSION NOTICE (For Immovable property)

Whereas the Secured creditors of the below mentioned accounts have assigned the financial assets aleng with underlying security to Edelweiss
Asset Reconstruction Company Limited (herein after referred as EARC) and EARC acfing in its capacity as trustee of various trusts under
Sec.5 of SARFAES| Act, 2002 has stepped into the shoes of the Secured Creditors and all the rights, title and interests of the Secured Creditor with
respect fo the financial assets along with flying security int tees, pledges stands vested in EARC in respect of the financial assis-
tance availed by the Bomowers and EARC is empowered to exercse all its ngms as the secured creditor. Whereas the Authorized Officer of
Edelweiss Asset R truction Company Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest (Act), 2002 and in exercise of powers confered under Section 13(12) read with (Rule 3) of the Security Interest (Enforcement) Rules, 2002
issued a demand notice as menfioned below calling upon the borrowers to repay the amount mentioned in the notice within 60 days from-the date
of receipt of the said notice.

The borower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being the
Authorised Officer of Edelweiss Asset R truction Company Limited has taken possession of the property described hersin below in exer-
cise of powers confered on him under sub-section (4) of section 13 of the SARFAES| Act read with rule 8 of the Security Interest Enforcement)
Rules, 2002 on the date mentioned against each property.

sl Loan Account Number [ Demand Motice date | Trust Details Date of Symbolic/
No Borrower and Co-Borrower and Amount P ion | Physical Possession
1 Loan Account Number : H508HLT0257678 / 17-052023 EARC TRUST SC
H508HLD0252606- & - 422 & Bajaj 18.04.2024 Symbolic
1.Asif Ahmed (Borrower) 2. Umme Salma £53,13,756 Housing Finance | ™
(Co-Borrower) 3. AJ Fruits and Vegetables Limited

DESCRIPTION OF SECURED ASSET- All that piece and parcel of Property No.243, East Of Mahadevapura Extension,Udaygiri Lashkar
Mahalla, Mysore Karnataka-570019 in Totally Measuring 1200 Sq.ft and Bounded on the - EAST BY : ROAD; WEST BY : Property No 232, NORTH
BY : Property No 244 ; SOUTH BY : Property No 242 Measuring East to West: 40,00 feet and North to South: 30.00 feet of site and
constructed Ground Floor, First Floor and Second Floor RCC, Mosaic Floor buikding having water, electricity and sanitary connections thereon.

Loan Account No: H4J2RLF0254546 | 02/08/2023 EARC TRUST 5C- Symboli
2. 1. Mr. Dhananjaya K M { Borrower ) & 422 & Bajaj Housing| 18.04.2024 L
2. Yashoda C ( Co-Borrower) Rs.17,91,855.26/- Finance Limited

DESCRIPTION OF SECURED ASSET:- All that piece and parcel of the property bearing Property No 317/231/119, 152900101300100389,
Kodamhalli, Ramanagar, CHANNARAYAPATNA, KARNATAKA - 571507 and Bounded by:East - Own property; West — Govt road; North — Sy no.
road;; South — Sy No. property.

Loan Account Number: 5I4RMS84715072 - 12-04-2023 EARC TRUSTSC - Symboli
3. 1. Mohammed Shariff (Borrower), 8 422 & Bajaj Housing| 18.04.2024 e
2. Noor Unnisa (Co-Borrower) ¥ 7,83,845.59 Finance Limited

DESCRIPTION OF SECURED ASSET:- All that piece and parcel of the property bearing Municipal Katha No. 16-2-3-47, Old Katha No. 2893,
Assessment No. 168/2893 measuring 19.202438x9.144018 meters, situated at No. 47, Balageri Road, Block-2, Mothi Nagar, Ramnagar - 571511,
Kamataka and Bounded by East - Property belonging to Mr. Sadath Sharif; West - Property belonging to Mr. Mohisan Sharif; North - Property
ing to Mr. Riyaz; South — 15ft. Tar Road

Loan Account Number : LMYSSTH0000037488 / 17-05-2023
4, LMYSSTT0000041444 - 1. Mr. Satyanarayana K & & Edelweiss Housing
(Borrower) 2. Mrs. Vani V (Co-Borrower) ¥ 12,65,623.76 Finance Limited
DESCRIPTION OF SECURED ASSE[ Al that piece and parce! of the property No. 1891501, Property |.D. No. 152200433036000479, Situated

at Allanahalli Grama, Allanahalli hayat, Kasaba Hobli, Mysore Taluk. Measuring East to West: 9.144 Meter & North to South: 7.9248
Meter and Bounded by ; East - House of Mahadevachar, West — Property sold by Swamy to others; North — Road & Property of Kumaraswamy
C, South — House of Sathagalli Jayanna

EARC TRUST SC - 417

18.04.2024 Symbolic

EARC TRSUT SC - 477 - Mis.
Piramal Capital & Housing
Finance Limited { Formerly
Known as Dewan Housing

Finance Corporation Limited)

DESCRIPTION OF SECURED ASSET:- Non-agricultural immavable property held on warg right situated in Balya Vilage of Puttur Taluk, within

Kadaba Hobli and within the registration Sub-District of Puttur and comprised in
ite No Kissam Extent A-C
120-1{P3)Portion | Converted 0-0.5 (202.34 Sq.Mtrs) |

(Property 1D Me: 151100400400220043) Consisfing of residential buiding with all mamool easementary rights appurtenant thereto and bounded
by - EAST BY: Portion Of Sy.No. 120-1(P3) ; WEST BY: Road ; SOUTH BY: Portion Of Sy.No. 120-1(P3) ; NORTH BY: Raoad.

EARC TRSUT SC - 477 - M/s.
Piramal Capital & Housing Finance
Limited ( Formerly Known as
Dewan Housing Finance
Corporation Limited)
DESCRIPTION OF SECURED ASSET:- All The Piece and Parcel Of Katha No.5294/5195/4/7, Site No.07, Near Indian Oil Petrol Bunk, Cross Road,
Mudigere Road, J.P. Nagara, Ward No.13, Belur in totalty Measuring 1200 Sq. Ft. and Bounded on the; East By: Property Owned by Manjunath
; West By: Property Owned by S B.R. Mallikafuna and B.R. Subhash; North By: Road; South By: Property Owned by Manjunath
EARC TRSUT SC - 477- M/s.
Piramal Capital & Housing Finance
Limited { Formerly Known as
Dewan Housing Finance

Corporation Limited)
DESCRIPTION OF SECURED ASSET:- All The Piece And Parcel Of The Non Agricultural Immaovable Property Situated In Badaga Bellunu Village
Of Bantwal Taluk, D.K. District, Within The Limits Of Badagabelluru Village Panchayath Within Jurisdiction Of Registration Sub District Of Bantwal
Taluk, Comprised in:-

5.| Loan Account No: 1200003352 / 1200003351 - 08-09-2023
1) Mr. Girish D. P. (Borrower), &
2) Mrs. Aparna K. 5. (Co-Borrower) Rs. 53,65,732.69

20042024 | Physical

6. Loan Account No: 2800005851 -
1) Mr. Ningappa A (Borrower),
2) Mrs. Shruthi A (Co-Borrower)

11-08-2023
&

20.042024 | Physical

Rs. 1529,421.26

7. Loan Account No: 1200003490 - 08-09-2023
1) Mrs. N Ashalatha V Prabhu (Borrower), &

2) Mr. N Venkatramana Prabhu (Co-Borrower)

Physical
Rs. 53,99,640.82 1z0es

Sl No. | Sy .No Kissam Extent A-C Which Portion PID No. as per Form9 & 11A
1. 181-12 Converted D-DT.DUIZEEE.MHSI-- 151100200400120113
2. 181-13 Converted 0-16.00 (647 Sq.Mtrs) Whole 151100200400120112

Total 0-23.00 [930 Sq.Mtrs.]

Cantaining Tiled house bearing D.No4-1/1, measuring 53 Sq.Mtrs. together with all mamool, easementary fights of way, water, ek, appurtenant therato.
Boundaries Of Item No.1 Property: East By: Block No. V As Per Sketch ; West By: S.No. 181/6 ; North By: Portion Of The Same Survey Sub
Division; South By: S.No. 181/7 Boundaries Of Item No.2 Property: East By: Portion Of The Same Survey Sub Division No.V ; North By: Portion
Of The Same Survey Sub Division; West By: Survey Line ; South By: Portion Of The Same Survey Sub Division.

The borower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assats.
The borower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be sub-
ject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount tioned above and interest thereon.

Place: Mumbai Sd- Authorized Officer
Date: 24.04.2024 y Limited

Edelwelss
-,_/

Asset R

truction C

p

tru

homej?_‘z;_g

Phone No.: 180030008425,

Enforcement of Security Interest Act, 2002 read with proviso to R

exercise of power conferred under Section 13(12) of the said Act proposes torealize dues by sale of the said propertyfies andit will

Home First Finance Company India Limited,
CIN:L65990MH2010PLC240703, Website: homefirstindia.com

APPENDIX- IV-A [See proviso to rule 8 (6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and

Notice is hereby given to the public in general and in particular to the Borrower (s) and Co-Borrower (s) as per column (i) that the below described immovable properties as per column (i) mortgaged/charged to the Secured Creditor, the physical
possession of which has been taken by the Authorised Officer of Home First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in

“OnLine”, for the recovery of amount due from Borrower (s) and Co-Borrower (s) as per column (i), due to Home First Finance Company India Limited.

Email ID: loanfirst@homefirstindia.com

ule 8 (6) of the Security Interest (Enforcement) Rules, 2002

be sold on “As iswhereis”, “As iswhatis”, and “Whatever there is” as described hereunder. The auctionwill be conducted

recoveredwith interest and cost.
Date: 24-04-2024 Place: Bangalore

Name Date of Demand Date of Market | EMD | Dateand Last Date & Number
Sr Borrower (s) Demand Notice Possession Value | (in Rs.) Time Tnpe_ni of
No. and Property details Notice Amount of Submission 01 Authorised
- Co-Borrower (s) e-Auction |EMD & Documents officer
1 Dilip S, Hamsavathi R Plot-Site no.16, Bhoomika Green park, bangalore south taluk | 03-02-2024|16,92,782| 10-04-2024|37,00,000{3,70,000 | 25-05-2024 23-05-2024 9902100225
uttarahalli hobli, kagalipura grama, Bengaluru, Karnataka, 560082 (11am-2pm) (upto Spm)
TERMS & CONDITIONS:
+ . . E-Auction Website/For Details, A/c No: for depositing Branch Name of
E-Auction Sarvice Provider Other terms & conditions EMD/other amount IFSC Code Beneficiary
Company Name: Mis E-Procurement Technologies Ltd —{Auction Tiger), o 3 : +
Help Line No : 079-35022160/ 149 / 182, Contact Person : Ram Sharma — 8000023297, |  http:/www.homefirstindia.com 912020036268117 Authorized Officer,
. e Home First Finance Home First Finance
son *"t'a':'d” ionticernet https://homefirst auctiontiger.net Company India Limited - Company
ramprasad@auctiontiger.net and support@auctiontiger.ne Axis Bank Ltd., MIDC, Andher! East. UTIB0000395 india Limitad
Bid IncrementAmount- Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (https: /homefirstauctiontiger.net). E-Auction Tender Document containing online e-auctionbid form, declaration, General

Terms & Conditions of online auctionsale are available at Portal Site. To the bestofknowledge and information of the Authorized Officer, there is noencumbrance on the properties. However, the intending bidders should make their own independentinguiries
regarding the encumbrances, title of propertyfies put on auction and claims/ rights/ dues/ affecting the property, prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any
representation of Home First. The property is being sold with all the existing and future encumbrances whether known or unknown to Home First. The Authorised Officer’ Secured Creditor shall not be responsible in any way for any third-party claims/ rights/
dues. The sale shall be subject to rules/conditions prescribed underthe securitization and Reconstruction of FinancialAssets and Enforcement of Security Interest Act, 2002,

STATUTORY 30 Days SALE NOTICE UNDER THE SARFAESI ACT, 2002
The bomower guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto dateinterest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned/ sold and balance dues, ifany, will be

Sd/- Authorized Officer, Home First Finance Company India Limited
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IN THE COURT OF THE PRINCIPAL CIVIL JUDGE &
J.M.F.C. AT CHICKBALLAPUR
C.M.C. NO. 147 /2024
Petitioner: Sri. C.S. Vishwanatha S/o. Late Shathya
Narayana Shetty Aged about 57 years, R/at. No. 318,
Ward no.26, Hale Santhe Pete, Chickballapur Town.

-V/s-

The Clty Municipal Corporation,
Taluk, CI
PAPER PUBLICATION
The petitioners has filed this petition for grant
of death certificate of my mother by name
Lakshmidevamma W/o Late Sathya Narayana Shetty,
died on 14.05.2000 in her residence at No. 318, Ward
no.26, Hale Santhe Pete, Chickballapur Town. The
respondent has given non availability certificates in
respect of the death of Lakshmidevamma.
If any persons have any objections regarding the
issue of death certificate, they can appear before
the Hon'ble Court in person or duly instructed by his
advocate on 20-05-2024 at 11 O'clock. If they failed
to appear, the Hon'ble Court has proceed and decide
the matter according to law. Given under my hand
and seal of the court, this 20.04.2024.

By Order of the Court

Chief Ministerial Officer, Prl. Civil Judge and
J.M.F.C. Court, Chickballapur

Advocate for petitioner: Sri Muniraju M, Advocate,
Chikkaballapur

Respondent:
Chickball

IN THE COURT OF THE PRINCIPAL CIVIL JUDGE AND

JMFC AT CHICKBALLAPUR

Crl. Mis. 38/2024

PETITIONERS: 1. Sri. Subramani Gopal, S/o Late.
Gopal, Aged about 68 years, R/at #392, A/17 Black,
TNHB, Pappampady. Karapundi, Thiruvannamalai,
Tamil Nadu 606803. 2. Sri. G Kumar S/o Late Gopal
Aged about 58 years, R/at #507, Madr
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3rd Stage, Varthur, Bengaluru. 3. Smt. NVuaya, D/o
Late. M Gopal, Aged about 43 years, R/at Ir

%

oy

Village, Chinthamani Taluk, Ch\ckaballapur District.

RESPONDENT: The | Ccmmlsslcner Births and
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The petitioners No.1 to 3 have filed the above
petition for grant of death certificate of their mother
by name Pachamma W/o Late. Gopal, was residing
Ward No.31, Badavara Colony, Chickballapur-562101.
She was died on 20-05-2011
Any person has any right or interest may appear
before this Hon’ble Court on 26.04.2024 at 11. AM
@2 person or through pleader to file your objections
ifany.
Take notice that in default of your appearance on the
date before mentioned will be heard and determine
ex-parte.
By Order of the Court
Sheristhedar, Prl. Civil Judge & J.M.F.C. Court,
Chickballapur-562101.
Advocate for service:- S.M. Srinath, Kiran Babu,
Advocate, Chickballapur-562101
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|, RAVI CHANDRA KUMAR P (New
name), previously called RAVICHANDRA
KUMAR (Old name), (D.0.B 28.11.1974)
aged about 50 years, S/o. P S Mani,
residing at: No. 116, Halubavi Road,
Prakash Layout, Varthur, Bangalore-
560087. Hereby declare that, | have
changed my name from ‘RAVICHANDRA
KUMAR’ to ‘RAVICHANDRAKUMAR P’
vide Affidavit dated 22.04.2024 Sworn
before Advocate and Notary B.M.
Chandrashekar, Bangalore.
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PUBLIC NOTICE

This is to notify the General Public that my client
SMT. ANASUYA .B, Age 50 years, W/o D.
Varadarajulu Naidu, Residing at No. 61, 11th
Cross, Kanshiram Nagar, Bangalore - 97, is the
absolute owner of the Site No.20 Khatha No.
19/502/20 Sy.No. 19 situated at Chikkabetta
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IN THE COURT OF THE 2ND ADDL CIVIL JUDGE
AND JMFC AT CHICKBALLAPUR.
CRL.MIS.No.67/2024
1. Sri. Narayanaswamy B.M S/o Late Muniyappa,
Aged about 60 Years, R/a: # 26. Rajendra Layout,
Deshihalli, Bangarapet, Kolar District-563162.
2. Sri. S.M. Rajanna S/o Late Muniyappa, Aged
about 50 Years, R/at: Sriramapura Village, Nandi
Hobli, Chickaballapur taluk & District. 3. Smt.
Venkata Lakshmi W/o RamaKrishnappa, Aged
about 49 years, R/a:kotraguli Village, Ronour Hobli,
Srinivasapur Taluk, Kolar District-563138. 4. Smt.
NagaVeni W/o Venkataronappa, Aged about 44
years, R/a:# 132, L Block Suvarna Sankirna, Police
Qutres, Koramangala Bangaluru South, Bangaluru
560034. .. Petitioners

V/s
The Thasildar Registrar of Birth & Deaths,
Chickballapur Taluk-562101. ... Respondnent
PAPER PUBLICATION
The petitioner has filed this petition for grant of
death certificate of his mother Narayanamma W/o
Late Muniyappa who died on 04.01.2020 at residing

halliVillage, Yelahanka Hobli, BNTQ. Now within
the limits of BBMP Ward No. 3 - Attur, Bangalore
measuring Eastern side 37 ft., Western side 19
ft., Northern side 14 ft, and Southern side 39 t.,
inall measuring 742 sq.ft.

0n 22-04-2024, while travelling in a Bus from
Vidyaranyapura to Rajajingar my client has Lost
Original Registered Sale Deed Dt: 23-01-2002
vide Document No. 7855/2001-02, Book-I,
registered at SRO Yelahanka, Bangalore. In
spite of her best efforts, she could not trace the
said Original Sale Deed. It is requested to the
General Public that any person finding the said
document, may kindly hand over the said
document to the undersigned at the below
mentioned address within 7 days from the date
of issue of this Public Notice, finder will be
suitably rewarded. In this regard my clients
have already lodged an online Police Complaint
on 22-04-2024, vide Lost Report No.
1024425/2024. 1t is hereby declared that my

PR3 =g [Ty 3R/ at Sriramapur Village, Nandi hobli, Chickaballapur : .
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